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" GENTRAL ADMINISTRATIVE TRIBINAL .
| . BANGALORE BENCH - I

Second ‘Floor, -
Commercial Complex,
Indiranagar,
Bangalore-560 038.

Dated:~ 29 JUL 1994
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i APPLICATICN NUMBER:____SOS/94.

APPLICANTS :.  RUSDINDEN
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No 317, 12-A-Madn, 7515Gargg | el
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Subject:- Forwérding sf copies of the (Crders passed by the-
Central administrative Tribunal,bangalore.

Plesse find enclosed hercwith a copy nf the WRDER/

STATNBDERANTERIM OFDER/, passed by this Tribunal in the above

mentioned application(s) on Q) -07- 94:
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JUD ICTIAL BRANCHES.




~ . CENTRAL ADMINISTRAT.JVE .TRIBUNAL

T e BANGALORE BENCH, BANGALCRE
A . DRIGINAL APPLICATION NO,508/1994
THURSDAY THIS THE TUENTY FIRST DAY ‘OF ULy, 1994 ?g
i MR. JUSTICE P.K. SHYAMSUNDAR . VICE CHAIRMAN' :
| - ' A
MR, T.U. RAMANAN - MEMBER (A ) |

Shri V. Mohandas,

Laskar,

Headquarter Training Command(Unit),

Airforce Station, ‘
Mekhri Circle, ' -

Bangalore - 560 006 Applicant

( By Advocate Shri V,.N, Holla )
vV,

1. The Officer Commanding,
HQ Training Command(Unit),
Rirforce Staticn, .
Mekhri Circle, I
Bangalore - 560 006

2, The Air Officer Commanding~-in=Chief,
HQ Training Command,
Mekhri Circle,
Bangalore - 560 006

3. Union of India,
by its Secretary,
Ministry of Defence,
Neuw Delhi Respondents

( By learned StandingCounsel )
Shri G, :Shanthappsa

ORDER

MR . JUSTICE F.K. SHYAMUNDAR, VICE CHAISMAN

Admit.

Z. Ue have heard bcth sides in this apolicz=ticn
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in uvhich the grievanc% of the applicant is

that althoughi

e is aﬂbitled to a Type-II

-quartars, he fas beenﬁallotted allegedly a

|
Type 1 quartejs of subj-standard quality. Be

that as it ma

l, at thé Bar, we are tcld by

Shri G. Jhantﬁappa, l%arned Standing Counsel

that a Type II
the end of thi

" of that quartéd

r's movﬂng out,

the case of tﬁ
for allotmentd
with the reled
observation, H

of finally U1ﬁ

Ua\
‘a\@“mbu\b

R _,44“ ,.m a

!
guartef; will fall vacant by

S month?following the occupant

In that event,

e appli#ant should be considered

of that quarters in accordance
!

ant proqedure. With this

his appﬁication stands disposed
|

h no or&er as to costs,
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( P.K. SHYAMSUNDAR )

VICE CHAIRMAN
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